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ORDER
PER AMIT SHUKLA, JM

This appeal is filed by the assessee against the order of
Id. Commissioner of Income Tax-XX, New Delhi for the

Assessment Year 2011-12.

2. At the time of hearing the 1d. AR submitted that assessee
has filed an application for settlement of dispute under ‘Direct
Tax Vivad se Vishwas Scheme, 2020 and has also paid due

tax.

3. The Id. DR submitted that as assessee has already opted
for Vivad se Vishwas Scheme, this appeal is to be treated as

withdrawn.
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4. In view of the above facts, the present appeal is treated

as withdrawn and hence dismissed.

Order pronounced in the open Court on 10th December, 2020
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